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.IN THE CENTRAL AIMINISTRATIVE TRIBUNAL• JAIPUR BENCH. JAIPUR. 

Date of Order : 6 • 7. 2000 

OA 55/98 

Shri Narayan G11rjar S/o Sbri Sheo Bux aged &bout 59 years 
resident of Archi KA Bas. Gudha BDad. Bandi Kui l@st 
employed on the post of (ouard A) under Divisional Opera­
ting Manager. Westem Railway. Jaipur Di•1sion. 

• • • • Applicant. 

versus 

1. 1Jnion of India through General Manager. 
Western Railway. Church Gate. Mumbai. 

Divisional Railway Manager (Est.ab.)• 
Western Railway. Jaip~r Division. Jaipur • 

• • • • Respondents. 

Mr. Shiv KwUar. <buns el for the applicant. 
Mr. a.o. Gupta. Q>unsel for the respondents. 

CX>RAM 

lbn 'ble Mr. S.K. Agarwal• Menlber (Judicial) 

ORDER 

In this original lq>plication filed u/s 19 of the 

Administrative Tribunals Act. applicant makes a prayer to 

direct the respondents to oount the period of services of 

the applicant w.e.£. 21.s.s1 to s.7.66 for the purpose of 

pensionary benefits and to revise the pension of the appli­

cant accordingly and pay arrears of pension and interest 

thereon. 

2. In brief. the facts of the case. as stated by the 

applicant. are that applicant was initi<Hly appointed as 

aangman on 21.s.s1 on regular basis under p.,ft;;I. Bandi KUi. 

'!hereaf tar. Railway service O:>Iflnission issued an employment 

notice No. 1/63-64 category No. 1. The applicant submitted 

capplication in pursuance of notification issued by Rililway 
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service commission. Mwnbai .for the post of Trains c:terk and 

t.he applicant was selected for the i:ost of T.N.c. by Railway 

service Q>mmission. Mumbai. He was sent for training and he 

was asked to relX)rt for training at Udaipur vide order dated 

17.10.64. The applicant joined the post of TNC on 6.10.66. It 

is stated that applicant retired from service on 30.9.96 but 

he was given pension without counting the service w.e.f. 

21.s.s1 to S.7.66. '.ftle applicant filed a representation and 

alsdt legal notice but with no avail. It is stated that appli­

cant is entitled to pensionary benefits after oounting his 

services w.e.f. 21.5.57 and refusal to pay the pension aca:>rd­

ingly_is illegal and arbitary action of the respondents. ~ere­

fore. applicant filed this Original Application for the reliefs. 

as above. 

3. Reply was filed. It is stated in the reply that claim 
of the applicant is not supported by any authentic document 

on which reasonable reliance can be placed and a.pplican t did 

not take any step to get the past services verified for count­

ing the same for the purpose of pension when he was in service. 

Applicant did not placed any material on rec::ord establishing 

the fact that he ~rked as Gangman on regular basis w.e.f. 

21.s.s1 and in the absence of mrty years old record being 

not available. the fact of service cannot be verified. It is 

also stated that letter (Annexure A-3) is unsigned document 

and Annexure · A-4 is undated typed document. 'lhe applicant 

i '-J was asked to report on 16.10. 64 for admission in zonal Train­

ing school. Udaipur but sparing letter (Annexure A-3) is dated 

13.8.65 which means after ten months. It is stated that there 

is contradiction on the date on which applicant was required 

to report to tr&ining School. Udaipur and the date mentianed 

in letter (Annexure A-4) which makes the applicant's case 

doubtful and unreliable. Therefore. on the bet..sis of averments 

made in the reply. it is stated that on the basis of documents 

filed by the applicant. applicant has no case and this OA is 

devoid of any merit and is lialJle to be dismissed. 

4. Heard the learned counsel for the parties and a1so 

perused the whole record. 
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s. It appears that applicant. Shri Narayan Gurjar .. had 

build up perks for appointment as Track Signaller/Ticket 

Cbllector/Office CJ.erk/Guard TTC in pursuance of notification 

No. 1/63-64. In this application (for Which photostate o:>pies 

filed). applicant has mentioned that he w~~ working as Gangman 

under Pfftl: Band! ICui w.e.f. 21.s.s1. Letter at Annexure A-3 

filed by the applicant also makes it clear that vide this 

letter dated 13.8.65. Department has issued the directions 

to spare the applicant to attend me training at Udaipur. 

Applicant also filed a photostate a>py of the letter dated 

22.4.67 issued by the tfestem Railwqy to D.s.o •• Bandikui 

regarding the applicant. In that letter. date of app:>intlnent 

of the, applicant has been shown as 21.s.s1 and a letter dated 

ll.B.65 filed by the applicant also mentions that the applicant 

may be spared to attend TNC training at Udaipur. All the aver­

ments made by the applicant go to show that before the selec­

tion made by Railway Service Q:maission. Mumbai. applicant .. 

was working as Gangman in Railways under PWZ. Bandi Kui. 

According to the applicant. he claims to work on the post till 

s. 7.66 but this fact has to be verified by the Department from 

the reoord and only on this ground that it is a matter pertain .. 

ing to old record. the prayer of the applicant for revising his 

pension on the basis of past service rende.red by him should not 

be brushed aside. On the basis of above. I qro of the opinion 

that applicant is anti tled to revision of his pension in case 

on verification it is established that he had worked on the 

post of Gangman on regular basis w.e.f. 21.S.57 under PNI. 
r' 1, aandi-Kui. l:t is made clear that he will be entitled to revi-

sion of pension only if on verification. it can be established 

that applicant has actually worked on the post of Gangman 

under PHI• Bandi-KUi w.e.f. 21.S.57 and till he worked on the 

post. the period can be taken into consideration for the pur­

p:>se of revising his pension. 

6. x. therefore .. allow this Original Application and 

direct the respondents to revise the pension of the applicant 

after verification of the services rendered by the applicant 

as Gangman on regular basis under PWI Bandi-Kui and to pay 

the arrears accordingly with interest @ 12% per annum to the 

applicant within four nonths from the date of receipt of a 

copy of this order. No order as to costs. 

~I) 
Member (J) 


